was convened on 4.4.2006 by the Minister of Water Resources. They passed a resolution saying
that, “Till a technical committee submits its report the status quo in respect of activities of
Babhali project shall be maintained and further construction work will not be done by the State of
Maharashtra.” When the situation is like this, the Government of Maharashtra is going ahead
with construction of barrage and installation of the gates. So, there is no way for Andhra
Pradesh. They filed a suit in the Supreme Court. The Supreme Court gave the above direction.
Sir, even after the Prime Minister’s intervention, even today, they are installing the gates on the
Babhali. So, | would like to bring this fact to the notice of the august House. It is the onerous
responsibility of the people who are holding the responsible Constitutional posts to uphold the
integrity of the country and see to it that the laws and directions are strictly implemented in a true

sense.

Sir, if such people take the law into their hands and dishonour the Supreme Court’s interim
direction and the directions of the statutory bodies, it will be detrimental to the Federal set up.
...(Interruptions ... And the integration of the country would be at stake, Sir.

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, it is total distortion of facts.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is over. ...(Interruptions)... It is over. Nothing will go on
record.

SHRI BHARATKUMAR RAUT: *

MR. DEPUTY CHAIRMAN: Now, we take up the Calling Attention Motion.
...(Interruptions)... That is nothing. What can | do? There are disputes. ...(Interruptions)...
Please sit down. Shri Shantaram Laxman Naik to call the attention of the Minister.
...(Interruptions)...

CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC
IMPORTANCE

Sale of vegetables and fruits injected with chemicals and adulteration of other food items posing
threat to human life

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, | call the attention of the Minister of Health
and Family Welfare to the sale of vegetables and fruits injected with chemicals and adulteration
of other food items posing threat to human life.

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): Mr. Deputy Chairman, Sir, the hon. Member has called the attention
of the House to the reports of sale of vegetables and fruits injected with chemicals in the various
markets in the country and adulteration of other food items, posing a danger to the health of the
citizens. Hon. Members are aware that the quality standards of food articles are prescribed

*Not recorded.
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under Prevention of Food Adulteration (or PFA) Rules, 1955. The subject of Prevention of Food
Adulteration is in the Concurrent List of the Constitution. Accordingly, the implementation of the
PFA Act, 1954 and PFA Rules, 1955 has been entrusted to the State/Union Territory
Governments. The Central Government lays down the standards for various food articles and
regulations on use of additives, labeling, contaminants, etc. It primarily plays an advisory role in
its implementation besides carrying out various statutory functions/duties assigned to it under
the various provisions of the Act. It also issues appropriate directions and alerts to the State/UT
authorities for keeping strict vigil on the quality of food items within their respective jurisdiction for

ensuring safe and wholesome food for consumers.
[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

The enforcement staff of the States’ Food Health Authorities draw random samples of
different food from all sources like manufacturers, wholesalers and retailers, and also conduct
raids at suspected places, and get these samples analysed in the food testing labs to see
whether the samples conform to the standards laid down under the PFA Rules, 1955 and other
provisions of PFA Act, 1954. Action against such persons who indulge in production and trade of
adulterated or misbranded food articles is taken by the concerned State/UT Governments under

the Prevention of Food Adulteration Act, 1954.

With a view to improve the implementation of food safety measures in the country, an
attempt has been made by the Central Government to consolidate and integrate a number of
food related laws and orders administered by different authorities by bringing them under a
common umbrella of the Food Safety and Standards Act, 2006 and bringing them under the
supervision of a new single authority namely the Food Safety and Standards Authority of India.
The new Act deals with the issue of Food Safety in a holistic manner including provisions like
food recall, improvement notices, compensation to the victim of unsafe food or the legal
representative to be paid by the vendor or manufacturer in case of injury or death of consumer

by adulterated or injurious food article.

Government acknowledges the deep concern of the House over reports of sale of fruits and
vegetables being injected with harmful and non-recommended chemicals. The sale of
spurious/adulterated food items attract penalty under Section 16 of PFA Act, 1954. As per rule
48-E of the PFA Rules fresh fruits and vegetables shall be free from rotting and free from mineral
oil, colour and coating of waxes except as prescribed in these Rules. Further, Rule 44-AA of the
PFA Rules, 1955 prohibits the sale of fruits which has been artificially ripened by use of acetylene
gas commonly known as carbide gas produced from Calcium Carbide. Sale of any adulterated
and misbranded article of food is an offence punishable with minimum imprisonment of

six months and with fine which shall not be less than Rs.1000/-. In case adulterated food stuff
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causes death or grievous hurt, the offence is punishable with imprisonment which may extend to

term of life and with fine which shall not be less than Rs.5000/-.

There are also reports regarding misuse of Oxytocin injection in fruits and vegetables to
increase size and volume of these products. It is a protein hormone which is used to induce
uterine contractions in pregnant women and laboratory animals, rabbits, dogs and cattle for
easy delivery. Oxytocin, when injected into the animal, gets rapidly metabolised in liver and
kidney to undetectable levels. In human, Oxytocin is not absorbed when taken orally as it is
converted into amino acids by peptide digesting enzymes in the gastro-intestinal tract. To
prevent any misuse of this drug by farmers Oxytocin has been notified as Schedule-H drug
which can be sold only against the prescription of a Registered Medical/Veterinary Practitioner
Doctor. Further, the Ministry of Health and Family Welfare has made it mandatory since April
2001 itself to market Oxytocin injection in single unit blister packs only. Instructions have also
been issued to all State Drug Controllers to regulate and monitor manufacture and distribution of
Oxytocin. The State Food Safety authorities have also been advised to be vigilant against such
malpractices and take preventive measures including random collection of samples of vegetables

and fruits at regular intervals for analysis.

As | have pointed out, the administration of all food safety laws rests with the respective
State/Union Territory Governments. Through this august forum, therefore, | would urge
upon all the State/Union Territory Governments and their Food Safety Administrators to
keep strict vigil on the activities of the unscrupulous elements so that they do not play havoc
with the health and lives of the consumers. | assure the House that the Central Government
would not be found wanting in taking measures on its part for checking such malpractices.

Thank you.

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, at the outset | would like to congratulate the
hon. Minister. Although | have given a Calling Attention Notice today, it is actually the hon.
Minister who has given a Calling Attention Notice to the entire nation and awakened the country
of this malice of vegetables being injected with chemicals. Sir, majority of Indians are
vegetarians. | am not. | am fully a Non-vegetarian. But majority are vegetarians. The rise of
vegetarianism in India goes back to 500 BC when India saw the rise of Buddhism and Jainism.
Sir, by 1908, it is said that vegetarianism had become an organized global movement gaining
popularity when the International Vegetarian Union was founded in Germany. Sir, it has also got
a religious background. In my own state, especially ladies have upvaas. But apart from upvaas
ladies in Goa eat vegetables only on particular days as part of health system. Therefore,
vegetarianism has come to play a very important role in the lives of this country. The world is
going today towards vegetarianism. | may mention it casually that leading national figures like
Mahatma Gandhi, Isaac Newton, Albert Einstein, Plato, Voltaire, Pythagoras were all

vegetarians. | don’t know what would have been their fate if they were to eat vegetables which
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are available in the markets today. Sir, as a prescription doctors tell us that our problems would
be solved if we become vegetarians. Fifty per cent of problems would be solved. He asks you to

eat vegetables, leafy vegetables, juice and fruits and all those things.

Now, in the present circumstances when everybody knows what is happening in the
markets for vegetarian foods, | don’t know what the doctors would care to advice. Sir, as
mentioned by hon. Minister, Oxytocin is used highly in vegetables in the markets today. Oxytocin
injections were used to augment labor in a full term pregnant women. However, its misuse to
terminate pregnancy made this chemical a banned product in India. The injection is administered
in the vegetables either within the plant or just before it comes to the market which make them
fresh and fluffy in appearance. In recent times, Oxytocin has also been used in cattle for more
milk production. There are serious effects on health by using these vegetables and milk of
such cattle. Calcium carbide is used in fruits and vegetables. Calcium carbide is used in
fruits for ripening. Though there is no exposure limit for calcium carbide but this doesn’t make it
safe to use. It can cause a serious damage to eyes and lungs. The contact of calcium carbide
can severely irritate and burn the eyes and skin causing permanent eye damage and ulcers
on the skin. Now, Sir, this is the state of affairs of the chemicals being used in vegetables.
| am told Sir, truck loads come from one place to another for using these chemicals. What
action is being taken is very difficult to know at this stage. Eating vegetables injected with
these chemicals can cause nervous breakdown, debility and neurotic complications.
Most commonly available and readily used hormone is Schedule-H drug, banned in India
for use on animals, leave alone vegetables. Known as Oxytocin in the medical world, in local
parlance it has got startling names. Some call it ‘cocin’, some call it ‘paani’ and some call it

‘dawai.’

Sir, now-a-days, vegetables are coming in a packing form. If things go like this, the hon.
Minister will have to issue a notification saying ‘eating vegetables is injurious to health’ and
those who are selling in the market openly have to sit with a placard ‘eating vegetables is
injurious to health.” This kind of situation may come. Sir, | am happy that the hon. Minister in
his statement has elaborately mentioned the laws governed to curb this menace. Basically, he
said, it is the responsibility of the State Governments. The question is, now, raiding on
such vendors, prosecuting people has, perhaps, just started. But, | have not heard any
prosecution being launched. If the hon. Minister has got some information, | request him to
kindly let us know which State has started taking this matter seriously. Secondly, the hon.
Minister says that it is the responsibility of the State Government and the State Government has

to monitor it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Put your questions.
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SHRI SHANTARAM LAXMAN NAIK: Sir, at the same time, we cannot leave it entirely to the
State Governments to implement it. Sir, the Commonwealth Games are coming. Are we to issue
tenders for import of vegetables? What is to be done? We have seen what happens in tenders in
the Commonwealth Games. Eating these vegetables, whether our sports persons will be able to
play games and run properly. | don’t know. Therefore, the hon. Minister may look into this

aspect also.

SHRI MOINUL HASSAN (West Bengal): Sir, it is a fact today that vegetables and fruits as a
staple diet finds a sharp contradiction in the present-day scenario. Some people are injecting a
hormone called oxytocin into vegetables and fruits to make the produce ripen sooner and gain
weight. This is, sometimes, given to women during childbirth. It has also been mentioned in the
statement made by the hon. Minister. These harmful chemicals are injected in many fruits such
as pumpkin, watermelon, brinjal and cucumber plants to make them bear bigger fruit. Why
farmers or anybody doing this? The vendors use this method as they find it expensive to use
fertilizers to increase the fertility of soil, which raises question on the adequacy of fertilizer
subsidy.

So, | would like to urge the hon. Minister and the Chair as to what action the Government
is taking to provide a good orientation for the farmers not to use this oxytocin which they are
using.

The second question is: is it a fact that many newspapers reported that the sale of oxytocin
is banned ? The hon. Minister may kindly explain this.

The third question is: Whether the Government has announced to use it. If yes, what is the
state of affairs?

The fourth one is: It has become a normal practice either of this Ministry or the other
Ministry to pass the buck to States. It is not entirely the responsibility of the State Governments
to bear the load. It is a national phenomenon. | would say that it is not entirely the responsibility
of the States. So, | would urge upon the Government to take appropriate action to save the
country and the citizens of this country. Thank you.

37t ISR AT (ISR : SUGHIETE He /G, IR Sff 7 Sl g2 el a1 3iR
I W G HY Sft 7 ) SR fean 8, 98 IR fieiae & fawal o dax 8 @R § snudt 5
NI ¥ FEAd § 6 haa Feoll 3R weil # & frarde 81 g1 framae del-dal & $9dT ST
TSI BRI

¥l $o 137 Tgel €1 ALL.SH. 7 R <1 2 & fHefae @1 uga A & IlRRRi 3k
Tl TBTS! R, TR 89N W1 & STaT Y& 8, T8l P! W BT St G & 1, 39+ off
g1 I WoT MY IS, ST AR el 28 HEM Ugel &b d& by gU U, Tl TS gb I AR I
SFARI & @M & forg ff Sugeh 781 9, W AMH 89R S SdH1 3l fay T, R g9R a9
BT &7 & foTg U7 of T & 3R 371 S RATBTaR B I8 &1 § Ju-1 aredi § [ a1 I8 ¥ b
Feolae 87
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it W AR (SR U<) @ IUQHIEE Sff, 73l 7RISy 7 Sl $El 7, § IWa! MR a1
€T 3MTH TN HIAT IT8d g, difeh Sl Oxytocin B fAshT 81 BT 2, I AT 11 38T © fF 395
BRI g9 ¥ fHelTae gedl ST K&l & SR Tl & H1egq A o g9 & fHerdl 8, S99 <8 41 5,
SID! TOTE I FIPT TR WRTE 81 XBT Bl §h AT Oxytocin & ST oot H ST ST
T2 2, 1R I8 ANl B, B BT, IS 81, 3 THR A Tl 7 ) A SO oI o 72 &, gareit 7
firetae 81 &1 8, dles fgaa # fieae 81 W&l 8, - arex # fidae 81 <&l 8, A9l §
firetrae 81 <1 7, qral # fierae 81 & 21 fava 3o a1l J 99 9 el -Sell IRaR o1 T8 E,
T 2 T 9 A AN I8 A9 /2 © 6 I8 freil-Sell =it &, 8% 9ol 4 (A &1, o=l =iist &1 401
@R 7 G| RIS WIR ARBR Bl a1 IR 9ol e, dfee Hefl-Jell RaRi § farae
qgcil efl 11 XE 7, P AT A= Tl U< 81 ¥ B

IUFHTEET Held, BH AT Tidi & AR b1 Yode Tel bR ol 84 Mdi & Il bl g o
grel SHaR] & IR § SAEGRT S ARyl S SR aret AT €, i1 1 B gTeld 8, SH6] I8
SIFHIRT &1 ST ZHI'ENI Animal Welfare Board of India @1 Raie %ﬁF “It is a mistaken belief that
Oxytocin produces more milk when all it does is, make the milk come faster. It is used to force

the cow to give milk even after severe beatings and stress. However, it destroys the cow’s

reproductive system and she goes dry in just three years”.
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forq S SR AR} {54 8 T ST Gl 2, I8 SHDT Ga¥ 1 IATER0T 8| T g8 H JRAT
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QT T X1 82 B8T S ¥aT & fb Misrarare § &1s ba 8, sRAmon § oI e 81 599 g2l
P IR ©RIE B Gdhd &1 39 $H9%, brain hemorrhage, e, 1S A®T problem &1 Fahel! &1
I8 ST THR AT 21 3Ag § =redr g [ 59 oy e A 9% B 911 S1g| 3747 Sl
“Prevention of Adulteration of Food Act, 1954” 3iR “Prevention of Adulteration of Food Act,
1955" &, 3 RIth ©: HEIM B Tl 3R U §OIR $UY JAIN BT U8 &, Sil [degd Tod 2l |

propose in this august House that there should be life imprisonment and fine of Rs.10 lakhs. This

I want to propose to the hon. Minister. The second thing is laboratory facility. The facility for test
should be created for common people because people do not know where to go to get these
food items tested. Even | don’t know where to go to get it tested. Nobody in this House knows
about it. If the Members of Parliament don’t know where to go for test, how can the common
man come to know about this? So, facilities for test should be created all over the country. What

he has proposed to do he can tell us in his reply.

AR, STAT I8 T S (1T BIYR 3 TG H3i] DI STEX el 11 A PR a1 14T, s o
S correction BT ATEAT §1 IIT BIYR Bl fa¥a &l Gy afean e A141 S 81 1T HHYR 5
YT H3T BT adulterated food 4 fahaT SIT BT 21T, RTAHT SPG o UdhsT 3R SHH! X RN,
1 d gps H 31T §HS (oY haep] a1 |11 83, I8 314 T T 18| Il &l STd el H3i] Pl
SRS W1 9 {1 S 78T o1 3R 98 Udbel 11 3R SHD! T Tl §s, $HD1 31T T Ul
Tl = R &, A1 T8 DI -9 B 5, T8 A1 FHST H 781 37T 38T 3

:Ié IWBR = drugs ® %R’ capital punishment T UTIYTT foran % I AT B G BT
raeT fhar 81 SHd fIU BF A 64 life imprisonment HRAT AT AT 39 H41 S BT HeTg Bl
g9, e, B, &Tdl, SIHI3, drad, e q41 il § fHdrae 81 j81 8, 39d] e & oy
ohTel Ueh I G111 S| 3R ST 5 H Y8 Bl of 37U, I &H I IHD] URT DR Dl
IR 81 99 & IR IS B sﬂﬁ TEafd ©1 1 think in this Session itself the hon. Minister

should bring the new law.
Y IS AT : TSN Yt Sft, o et 3 firetrae 1€ €, 98 gar SR

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Abani Roy, not present. Shri K.V.

Ramalingam.
SHRI K.V. RAMALINGAM (Tamil Nadu): *
Hon’ble Mr. Vice Chairman Sir,

Vanakkam. | thank you very much for granting me this opportunity to speak on this
Calling Attention Motion on the sale of vegetables and fruits injected with chemicals and
adulteration of other food items posing threat to human life. | dedicate this speech to our revered

leader, Dr. Puratchithaliavi Amma, for introducing me to this august House. She is the life-time

*English translation of the original speech in Tamil.

262



2.00 p.M.

General Secretary of our party who has been like a lioness to the corrupt persons of the

society.

The sale of vegetables and fruits injected with chemicals causes various diseases. It causes
problem in the proper functioning of vital human organs such as kidney, liver etc. The cultivation
as well as ripening of fruits and vegetables with the use of chemicals, has to be banned
immediately. If the Union Government has already enacted laws with regard to this menace,
proper steps need to be taken for the implementation of such laws as it is truly concerned with

the welfare of people.

There are many cases of use of chemicals in fruits and vegetables. For instance, apples are
polished with chemicals to avoid rotting and are sold in the open market. The people who
consume such apples had to be rushed to hospitals for treatment. Sir, taking these points into
consideration, | would like to request the Government to establish many cold storage godowns

for preventing the use of such chemicals.

Sir, In Erode, Coimbatore and Tiruppur districts of Tamil Nadu, coconut trees are grown in
large numbers. In order to kill the pests affecting the growth of coconut trees, pesticides are
sprayed. These pesticides contain many poisonous chemicals. Those who consume tender
coconut from such tress (i.e. the trees that have been sprayed with pesticides), fall ill due to the
presence of toxins. Sir, | request the Government to take some measures to establish
awareness camps for all people with respect to this menace. Due to the use of chemicals, not

only the environment but also the soil fertility are being affected.

The cultivable lands where poisonous chemical fertilizers are sprayed, become poisonous
and would become barren in future. This is a serious situation. In order to prevent such a
situation, the Government have to produce proper fertilizers and have to distribute them to
farmers free of cost. Proper steps need to be taken accordingly. Only then, will people be

benefitted. With these words, | conclude my speech. Thank you. Vanakkam.

it IR, Ry (afeat dwmer) : Suwwree S, I8 guia &1 91d © {6 5181 U@ &R &4
ST TRy & MY AN PS B A1 BRA &, g1 GaNl 3R fesral Bl RTa1 - a1 BR b
o Oxytocin 3fR Calcium Carbide @1 S¥IHTe T ST IET &, ST 89K oY 1wl JHaree 2l
ST AR AT Gl = 91T © fb 3396 Ror 1T off 81 %= €, § 59 91 BI SIexM T8l
arEdT g1 4§ I8 de aredl § & 59 b I8 JHar 81 81 X8 2, 3R Wl s 9 8l 38
S S YT U &, STP] 519 Soiae [HT ST 8, ST g ded UK & Al ST R AR =i
R 4l U$ 3T 7, d Sieal IRING WY 4 93 81 78 ©, Sfeal adolescence H UEd ® g, a1
U S96! ATRIE FRIRT IR 9 U 8T B1 S9B] AdHA1 STo! gl 39 fAarae &1 3R hda
afssTat @R well R &1 Tl 8IaT 8, dfeth gARI ARG 3R IR fRAferat v +ff s9@1 3R
TSdl g1 IqeNd YA St Il MY &, S g bel o [ gHdl Ad fo &9 A A life
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imprisonment @Y FSTT 89T A1RY, 1 fb 1,000 BT WIS 6T UL BIHT ATRY| S BT AT
feb BTgT TR P S BT FaRAT & 8141 =AY, dfeth W FAelTae HRH drel <fivi & Raeli
non-bailable offence T TRV HRTIH Bralg< BT TN 3 A Bell Bl Gh & fo10 fohar
ST 8, I8 PBIB] JHASE 5, SHY SR AT 3R @l H STeld 81 Fabell & IR AT FHI B
forg <1 waeht &, VT WY IART 1 BT TANT fApie s #§ fHar S 7, I8 989 Wk B39
Bl B B A TBM F AU S AN TS STAN R &, ITD! IR TS | A
FATHR A1 BT g SR ol 519 HIeRIH PBaigs, Ul & Jd H 37T 8, Al Acetylene Gas
&1 frafor g1a &, R | &1 Risprad g1l § ofR e 73 &1 Joar ugad 21 4 431 s &
ST A8 & o 99 WX RV oI & foIg 3 B A o1 daH SS9 aTed 87 119 S &
ST d aTeTRl § URTS Y fied €, oy a1 sraaRi # armar vear © & afzaal & R thie
fred T 111 ST b o ofQ 3MUD] $& FaRAT B! ANV | Bl DI gD & ol HIIR
AART BT AN 81 V€T &, PICATD] b1 AN &1 V6T &, § #all off | T&! hel 16l g [ gl
affreid /11 & T life imprisonment @1 STe=el 81911 A1EY 3R Pael JAT &I FaweT A 3D
TET BT ST FHIT| TRATG |

SHRIMATI KANIMOZHI (Tamil Nadu): Mr. Vice-Chairman, Sir, in this statement, the
Minister has mentioned a case when adulterated food stuff causes death or grievous hurt. Sir,
the oxytocin, which we are talking about, does not cause any grievous hurt or death

immediately. Actually, we also do not know what it can cause.

Dr. V. M. Katoch, Director General of Indian Council of Medical Research has said that
oxytocin has been reported to be used since 1992, and, it is used to help in plant growth. There
are, however, no reports of its adverse effects on human beings till date. So, in spite of him
saying that there has not been any proof of what it can do to human health, | will say, definitely,
it is injurious because something which is used to induce labour or for uterine contractions in
pregnant women, cannot be given to children and cannot be given to everybody across on a

regular basis.

More than that, most of the medicines and the chemicals like Calcium Carbide, Oxytocin or
Copper Sulphate, which are used for colouring fruits and vegetables, have their effects which
cannot be found out immediately. In the long run, they have very bad effects on the human
body. These days, there are very many incidents of cancer, and, Doctors say that most of these

are caused by adulterated food or products which we have consumed.

So, how are we actually going to find out what causes death, and, what is actually
adulterated food ? Is there any mechanism for this? Has there been any survey, which has been
done till now with regard to the products, chemicals or other things, which people use.
Everybody is worried only about vegetables. As far as poultry and cattle feed is concerned, even
injections are given to the cattle also. It affects everybody across. Has any survey been done on
that? Are there any regulations about what is allowed and what is not, when it comes to the

injurious effects on the human body ?
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It also mentions that a minimum imprisonment is going to be of six months and a fine of Rs.
1,000/-, and, if it causes grievous hurt or death, the fine can go upto Rs. 5,000/-. We are
talking about price rise these days? What does thousand rupees or five thousand rupees mean
to anybody? So, the punishment should become a deterrent; it should not become a laughing
stock. It should not be taken as a very mild thing by people.

| respect the sentiments of the Ministry with regard to protecting the rights of the States and
the Union Territories. We have to understand that these days, the products, whether
vegetables, fruits or grains, are produced in one State, sent to the wholesalers in the next State,
and, then, these are sent to the retailers in a different State. What grows in Himachal Pradesh
can be purchased in Kanyakumari these days. Mr. Vice-Chairman, Sir, you know very well that

Tamil Nadu gives a lot...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, Tamil Nadu is giving all vegetables to
Kerala. And, we are grateful to you for that. ... (Interruptions)

SHRIMATI KANIMOZHI: In spite of that, you don’t give us water. ...(Interruptions)... We
will still do that. ... (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, yes. We are happy to give that.
(Interruptions)

SHRIMATI KANIMOZHI: So, you cannot say that the whole responsibility lies with the State
Governments, when it is done across all the States. So, definitely, the Central Government has
to take onus, has to take responsibility to control this, and, it cannot be shifted only to the State
Governments. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much. Now, Shri Tapan
Kumar Sen.

SHRI TAPAN KUMAR SEN (West Bengal): Thank you, Sir. | will be very brief and | will not
repeat the points that have already been raised. | thank the hon. Minister for giving a very well-
defined structure and also a legal framework for the adulteration surveillance in the country. My
first suggestion is that it has to be made deterrent. Now, the punishment level is very meagre. It

has to be made sufficiently deterrent.

Also, the implementation part of it must reflect a political will to fix up the traders who are
speculating in the market. So, this speculation and also adulteration are part of the same trading
practice, and to fix up the traders, the Government must have a political will, be it in the State,
be it in the Centre. So, that aspect has to be taken into account.

My third point is that Oxytocin is so much talked about. But there are other chemicals which
are used as a substitute to fertilizers and which finally impacts upon the final food. So, if the
practice of cheaper substitutes to fertilizers is to be addressed that has to be addressed along

with our fertilizer-related policy. It has to be a comprehensive one and the Health Ministry has to
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take up the matter with the concerned Ministry to have a comprehensive policy so that there is

deterrence to usage of the cheaper chemicals instead of fertilizers.

My fourth point is that the 2006 Act is there to give a general structure. But there are not
enough Central Food Laboratories till now; not enough but these are very less compared to the
present day need to have this testing throughout the country. Samples are being collected and
they have to be tested somewhere. Hon. Minister please take up with the existing Central Food
Laboratories at different places in the country that tests and test reports are coming and going to
the right place. | think, there is a lot of scope for improvement. So, the number of Central Food
Laboratories has to be increased; the network has to be much more expanded under the Central
Act. Please don’t mind, being basically dealing with the workers, | always come to the worker
related issues at the end. In the year 2006 your Act was passed and your Central Food
Laboratories which have been functioning prior to 2006 have brought under the FSSA. But till
now that bringing process, the amalgamation process, is not complete. The employees are
there — | am just finishing, Sir — who still don’t know what will be their final service condition if
they are put under the authority. | think these things need to be addressed quickly in order to
make the adulteration surveillance structure, which you have put in place through the 2006 Act,
effective. As on date, the hon. Minister should know, as | have written to the Minister again and
again that that part is still hanging. What will be the service conditions of the employees of the
erstwhile Central Food Laboratories getting merged into the FSSA? These things are still
hanging. So, these things are required to be addressed on a priority basis. With these few

words, | conclude by again thanking the Minister. Thank you.

3 AR R HAMGR (SR U=90) : W, I 98d & G9R vy 8, S fruits 3R
vegetables @I inject THIAT ST BT &, Oxytocin BT SOIERT AT ST BT Bl WX, H SATGT 9T T8
o1 A8l § dad Uh-al e # 8 sexviiy #3i S 3l U8 sdlel BrA1 Arg fb BF A BH
g4 Oxytocin Eg sﬁ’cFEF{ BT I BR AT HT%QI There is another alternative for the purpose of
delivery. 3R $9 SoIRT Bl 99 B faIT ST AT HH H HH YB3 H $B dbelcl 8l bl ol
SURI, adulteration 1 41 &, 8 @1 8% dIsl H 81 Y81 2, &Tdl 4, Heoll #, I8l IF &b medicine #,
ATl # - 8% 99T H adulteration Bl

3R H 39 IR 4 &I Ha1 ATed g, Wioh U] B AR A AR T ATGIUNT HaR qie] B
Q& 5 & @1 o9 rferamic # gy ) 991 9 9 e &, RIfS g8 o uar 72 fF a8 gy
GRiEa g a1 e, forge! gifemie d daR offe urferare did 81 1 89 396 aR d I8! dal
e fh — “39 TR BT T 1 @ 39 BR & ORI AP A1 USee 39 & HIRUT §9 R BT ST 31T
1 2, SHF U 1 8% &1 RRTT RFAER 81 IRPR 893 $ha 31 Yl ¢ 3R $HR
BT 81 5T A ofell & 1 R BR ol 81 89 A1 7341 ST Pl P aTed ¢ (b 3791 I aga
I T, SR T 77 B 3f1R U 98d TR Y fhar g7 8, AIfth 319 IS WY &1 9vd §
us listen and act?ﬂ’e[%ﬁsﬂtl?w chzmaﬂwmw %\’,sthi?cq Y B STRT 21 BH AT I
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let AT o ST fetTae &) X8 & ST foTT life imprisonment & 3T 9 HRb Pls YT HTaer= ot
21, BT NSA TIRE ST <N S, R 9 o1 dIs Iraen & 7 81 3R IqH! R bt 7 Y
ERIGE]

[THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE) in the Chair]

FEd & 5 U IR FE gg H S AR w1 ST 31 171 9 IR H 95 g8 {5 59! B4
RIep1 21 707 gl o 9 Ueb GURATSSRR oI 11 519 GURATgOR ¥ T A1 g e 6 §91 &1
I Y H 311 11 1 I8 B B AT, & © fob W] JURATGOR P 4T SIS HRAT T ST
TSI SIFER AT &Y 7| ST 319 Y Uded &, S FaTdd &, Sl IRBR & SHdh! gad gl
Y SR SN BT & IAD] JHGE T BRI b oY Sl FeTrae B arel $HdT ST $RA g,
STh HUR FAbdT X ATRY| T8 S $ oIV FodT &7 faug & SAfey OReR of WY 39 T9Rar
e anfay| g=gars|

SHRI TAPAN KUMAR SEN: Under the Food Security Act, you have set up some

committees which are supposed to deal with the food standard and safety. Those committees

include some of the important private sector operators who themselves are facing complaints of
adulteration like Pepsi and other beverage makers. What are the terms and reference of those
committees ? And why should be they included in that?

SHRI DINESH TRIVEDI: It is over. The Act is going to be notified.

SHRI TAPAN KUMAR SEN: But on the website of the Health Ministry, the names of the
Committees are there.

SHRI DINESH TRIVEDI: Sir, at the outset, | honestly thank each and every Member of this
House, particularly Mr. Naik for bringing this issue to the notice of the House which is very, very
close to my heart. In fact, | am also one of you. | am also, like the common man, quite
concerned about it. Apart from being a Minister, as a consumer also, it really concerns me a lot.
| am very grateful to you. | would have been even happier if maybe at some other stage we
should have a full-fledged discussion on this subject.

Yesterday, we had a discussion in the Lok Sabha on a subject which concerns not just
the present day generation but generations to come. | am talking about population
stabilization.

This particular subject is also very important. If you are not consuming wholesome food, if
you are not healthy enough, then how can the nation be healthy when its people are not
healthy? The reason | am stating this, Sir, is this issue is beyond party line; this is beyond any

kind of region or religion because we are all involved.

And now, the things have changed. Interestingly enough, it’s not one-party rule. While we
would be here in the ruling party, in the States, we could be in Opposition. While some people
are in Opposition here, they could be in the ruling party in the States. So, what | am trying to tell
you is, there is no question of apportioning the blame because it does not help any one of us.
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And on that note, | start and on that note, | think, we have to send a message to the people of
this country and we have to raise their confidence. Sir, this confidence cannot be raised
verbally. We have got to act now. So, | am just re-emphasising the seriousness of the entire

issue.

Having said that, Sir, the Act itself has been passed by this Parliament and that is the
reason why, | mentioned that we all are involved in it. Sir, we cannot act beyond
what is prescribed in the Act. Whether we like it or not, Sir, the implementation part is with the
States. | have no reasons to get out of my responsibility as the Minister of State for Health but
the law is such. Today, for instance, if we send our police to a State from the Centre, | don’t
think, the State is going to like it or the State is going to appreciate it unless and until they call
for it. So, these are democratically and very well divided responsibilities of all of us — whether
in the State or in the Centre — which have been passed, regulated and monitored in many
ways by this august House itself. Sir, at this juncture, | would like to know how much time do |
have because | really would like to talk a lot about it. But, if there is not much of time, |

appreciate it.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): How much time do you want to
take?

SHRI DINESH TRIVEDI: Sir, | could squeeze in and could be brief. But, it all depends on
what do the Members want. ...(Interruptions) So, let me put it that way that | will try to be
reasonable. | know it is lunch break and most of them have already gone out for lunch. Shri
Rajeev Shuklaji, | must tell you that all are not, | don’t want to use that word, cynical but, they
have some faith, at least, in our canteen here. So, they must be having lunch out there. That is
on a very lighter note. But, on a very serious note, | would tell you that basically, there are three
issues which have come out of this entire clarification or somewhat discussion one may say. It is
adulterating the food and more specifically, the use of oxytocin, ripening of fruits with the agent
called calcium carbide and also the use of pesticides. ...(Interruptions)... Urea in milk and all
that. At the outset, as | said, the responsibility of the Central Government and the State
Governments is very, very clear. As we know, our role is that of enacting laws, rules and
regulations and after that, we have got no other way because we have got to follow the norms,
principles and regulations of the entire thing. So, the implementation part really goes down to
the State level. Let me make that thing very, very clear. Sir, it’s a very complex issue. It really
involves the entire food chain and the entire food chain, like my colleague Shrimati Kanimozhi

just mentioned, involves inter-State transportation and lot of other things.

Right from the growers to the processors, to the transporters, to the storage people, to the
retailers, to the handlers and even to the consumers, there is a huge food chain. One must also

understand one thing that the food is adulterated. The other thing is the hygiene of an entire
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thing. I tell you the reason why | am mentioning the consumers. After the food is bought, see
how the food is stored in houses. A very simple hygiene, which a common man understands; it
is a matter of common sense, what happens if we do not wash our hands. And this gives me an
opportunity to mention a little. The other day only, | was shown what is known as ‘tapeworms’
which you cannot really see and everyone of us knows that we cannot see them with our naked
eyes. But the people, working at the village level, are always out and you do not expect,
sometimes, — leave aside soap, they do not have even water to wash — this thing from them.
Those things do enter the system. So, that is another way. Right from the growers to the
consumers, it is a huge food chain, and through that food chain, we have got to understand the

entire system.

Sir, let me come back to the main subject of Oxytocin. Oxytocin has been there from the
beginning of this century. What is the issue? The issue is the misuse of this drug. It is a
restricted drug under Schedule H. That is the reason why it has been put under that. | have said
in my statement, which is very clear, that basically, Sir, it is used by a pregnant woman to
facilitate delivery. In the last few days, | have done whatever research | could do; | have spoken
to gynaecologists, | have spoken to doctors and others. Basically, it is used to facilitate delivery
in a pregnant woman. | asked them what kind of a dosage is given in one ampoule. There are 5
million litres. Out of that, | was told, they only give one, and that also diluted with 500 millilitres of
liquid. They say that they have to give 5-10 drops a minute and within 5-7 minutes, the desired
result is there. You know that Dettol is meant for an external application. If somebody tries to
drink Dettol, then there is nothing wrong with Dettol as such. Like that, there are a lot of cough
syrups and cough syrups are used, prescribed by doctors, for a particular cause. But we have
been hearing through the media that quite a few people use this cough syrup as an intoxication
agent. A lot of people have mentioned that we should ban this drug. Let me tell you that the drug
is not bad in terms of its proper use. That is why it is there. Whenever a drug is introduced, it
goes through a lot of clinical trials and what for is the use is always mentioned. It is the misuse of
this drug that we are concerned with. The Punjab University has got some kind of a study done,
which | have in front of me, and, as per that study, it says: “The Indian Council of Agricultural
Research has informed — | have information through them — that the Punjab Agricultural
University has done a study on the effects of Oxytocin”. As per their study, they say that there is
no impact on the yield of fruit or vegetables as well as their size. When | talk to common people,
when | talk to people who are in agriculture, when | talk to my colleagues in Parliament, who are
deeply involved in agriculture, when | speak to people who work for me; otherwise, who are
farmers, they say, WX, g AT 89 I | ST B %, SHD] c:qlsr HBd o ATIDT Oxytocin EF’JT%\*,
B9 T8l UdTl AR EAR TG § IH! 4TS Phed 5, SHD 9gd-$V $ed ol 89 JBd © P WS,
3T T o 3119 it H SoraRr aMie SiR QR aitas! T |18l a7 81 Il 82 99 dhad &
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o &, B1 Sl 21 3719 I8 SUHIH @l 91d 2 b erolt St 3N A 931 8, H S19 91 - I87 201,
I8 FET o 8, TR N IE STABHRI 21 H8 BT Adeld I8  fd AR RUIE $8 Hacll 2 3i7
BHIPA $O 3IR BNl &1 I 81 98 EDIDd © (b T8I, IR Hel 7 Bl 84 I8 Wl & & I
ISP & T TP ST TS Bl V| S8 dh SHRT FdTd 8§, $H HATT BT FITdA &, we are

not concerned actually with the size. We are concerned with its ill-effects, if consumed. Those
other things, whether the size is good or bad, long or short, whether the taste is good or bad,
are not our mandate. We are concerned with what its effect on the consumer is, if consumed.
As Shrimati Kanimozhi has rightly said, it is not only the immediate effect but also the long-term
effect. Under the same PFA Act we have got the residual thing. So, our job is really to study,
whatever be the final product, what the level of residue is and that is why pesticides also come. |
am not getting into the details of the kind of pesticides. We have got the residue limits. If you are
talking about a particular product, if you are using a particular pesticide, what should be the

residual limit? That is what is tested in the laboratory.

Having said that, as far as the Indian Council of Medical Research is concerned, they had
also got information from the National Institute of Nutrition, Hyderabad, which says that if
Oxytocin is consumed orally, then it has got no effect in terms of negativity of it because it does
not get absorbed, which | have stated in my statement also. Here the question is long-term. |
personally feel that we ought to make some distinction between these and we ought to get into

the depth of it because it concerns all of us together.

The second issue is of carbide. Now, this calcium carbide has many other usages. So
banning that is not, perhaps, required, as far as other usages are concerned. | am not
competent to say what other usages are there and whether they are good or bad. | am
concerned with my health, as far as the use of calcium carbide for ripening the fruits is
concerned. | have spoken to a lot of people including people from Maharashtra where we get
Alphonso, the great mango, and from Gujarat and Saurashtra where you get Kesar mango. |
have asked the farmers. They said, “We have been using it. This has been a practice for many,
many years. Otherwise, how do we ripen it?” Basically, these fruits, | was told, don’t get
ripened by themselves on the tree. Some kind of an agent is required. So, | also spoke to the
Ministry of Agriculture and the Ministry of Agriculture mentions to me that they have started
something called GAP (Good Agricultural Practices) like Good Manufacturing Practices.
They have Good Agricultural Practices and this is where the crux of the solution, perhaps, is.
The solution is that if you have got to use some agents to ripen the fruits and if there is no
other way, then we have got to follow some standard or some protocol or some formulation
or some standardisation by which the fruits also ripen and the health of the consumer is also
taken care of. In other words, the external agent used for ripening of the fruits does not have any

ill-effect.
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That is why they say that they have got certain education programme: how in a chamber
what kind of chemicals can be used which will ripen the fruit. Then growing, harvesting, storing,
packaging and all the stuff, which again | don’t want to get into the details of it. As far as they are
concerned, they have also issued circulars and they also have training programmes. | am
digressing and encroaching upon agricultural area which is not my mandate. | am just trying to
mention that in the last few weeks | have done whatever little research | could do and | could find
out whether things are absolutely in order or not. | can only tell you that we are getting at that.
But having said that, on these two issues, one Oxytocin and the other calcium carbide, as early
as on 12th of May, suo motu, on my own, not out of any complaint, because there was a lot of
talk in the media and elsewhere, and | also wanted to know what was happening, whatever was
under the jurisdiction of the Ministry, | alerted my officers and said that there was no harm in
issuing an advisory. While | didn’t want to create a panic because that also was not the purpose,
we issued an advisory that please see that all the States adhere to whatever is the Act, whatever
is the rule, whatever is the regulation. That has been done by the Ministry. Sir, as far as Oxytocin
is concerned, on that also, on our own, we have issued an advisory. That is the only thing we
can do. When we did this we were told that in the State of Uttar Pradesh, they have raided a lot
of people. | must tell you that it is alarming. They found a lot of people with unauthorized agent of
Oxytocin. | don’t want to get into all the details, but just to give you an example, 3,000 ampoules
of 80 millilitre and 100 millilitre — what | have shown you here is five millilitre — and all those
stuffs, have been caught. So, it is quite evident that somebody somewhere is misusing this. We
have got to catch these people and as per the Act or the rule, they need to be brought to book.
But here comes the crux. | asked my officer to tell me how many Food Inspectors were there
because it starts there. It is the Food Inspectors which go and take the sample on their own or
out of a complaint. These are the two ways of doing it. So | asked them to tell me how many
inspectors were there in the country. | was told that there were only 1,800 inspectors in the entire
country. The total job is for 2,800. In other words, the rest of them are still vacant. My point is
very simple. If | take 800 Food Inspectors all over the country, it means, one inspector per about
15 to 20 lakh of population. | do not know whether that is enough or not. We definitely need to
improve upon our laboratories. The laboratories are also definitely not the most modern. |
absolutely agree with Shri Rajeev Shukla that we need to improve all those things because
today is the world of technology. | must tell you that India is one of the best countries so far as
use of technology is concerned. We must also see what kind of technology we use by which
this can be monitored. Sir, | must just briefly touch upon what the hon. Members have
mentioned. Shri Naik mentioned about the drug not being banned. | agree that the drug has not

been banned. It is only the misuse. The action that we have taken, | have mentioned in my

reply.
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Mr. Hassan did mention about the same thing. He also mentioned about cold drinks. As far
as cold drinks are concerned, again, what should be the residue? In the case of each and every
cold drink, it again goes to the same sampling centres; it goes to the same laboratories; and,
that is where, the same Act comes into being. Mr. Agarwal rightly was concerned about rotten
food. In my very statement, | mentioned that if food is rotten, as per the definition of adulterated
food, it is also important, because the food should be consumable. It is a different story that if
you are storing food in your house for 10 days, which, otherwise, should be consumed
immediately, then, obviously, nothing much can be done. He also mentioned, and a lot of other
Members also said, about the Prime Minister’s food and the food served to the Army in the
Siachen area. As far as food to the Army is concerned, it is a great matter of concern. These are
the people who make sure that we have a safe life and a good night’s sleep because they
protect our borders. Sir, but food and ration supply to the Army is the job of the Defence
Ministry, and the quality of food is monitored by them. They have their Food Testing
Laboratories. So, it is beyond the purview of my Ministry per se. As far as food of the Prime
Minister of India is concerned, it is a very sad situation, if found to be true. There is also a
question coming up on 10th August. So, | don’t want to really get into it. But, as far as we are
concerned, we have asked the State Government — it concerns the Government of Uttar
Pradesh — and we are trying to get that information from them. As far as punishments are
concerned, many of the Members felt that there should be a deterrent, and strict punishment
should be there. Now, one of the punishments is life imprisonment. | do not know what can be
more than that. Capital punishment is not there, but life imprisonment is there. Shri Rajiv Shukla
mentioned that it is only six months’ imprisonment, and it should be life imprisonment. This is
already there, and | have also mentioned it in my statement. But the thing is, how many of them
get convicted because the process of law in a democracy, whether we like it or not, is quite
lengthy. And, that is the reason why we have come up with this new Act, about which | will be
mentioning in a short while. But deterrent laws are there. You do need deterrent laws. But that is
not enough. Like yesterday, we were discussing population stabilization in the other House, and
it was an eyeopener to quite a few of them. The figure is that 70 per cent of marriages in Uttar
Pradesh are of girls and boys who are under 16 years of age, whereas the marriage age is 18
years and above. So, the laws are there. But where is the implementation part of the law? That
is the concern. The figures state that even at 18 years, 36 per cent of the population of Uttar
Pradesh and Bihar bear children. Laws are, definitely, required. There is no doubt about it. But
with laws, there has to be values. There has to be social monitoring. There has to be an
awareness programme. There has to be some kind of involvement. And, Members of
Parliament, as has been mentioned by my senior Minister, can, during election times, change

the scenario.
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If they can attempt to change the minds of voters in an election campaign of, let us say, a month
or fifteen days and if all of us get into the local level, wherever we are — at the district level, at
the retail level, at the storage level — and make people aware of it, because there is no greater
punishment than socially — | am not talking about any kind of Panchayat or anything of that

sort...

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): But that is not in the Act, the

election campaign.

SHRI DINESH TRIVEDI: But what | am trying to say is that we have got that kind of influence

over people.
THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Build up scientific temper.

SHRI DINESH TRIVEDI: That is it. So, we have got to do it because if we have to go and
campaign for a particular thing, we all go out. This is one of the noble ways of doing it. But, Sir, |
will tell you the other solution, and | will conclude after saying that because, | am sure, by now
people also must be hungry. One of the problems was in the Act which is currently there. There
were many administrative Ministries and | will name a few. We have the Ministry of Food
Processing, the Ministry of Consumer Affairs, the Ministry of Agriculture; the Ministry of Health
and Family Welfare is obviously there. There are multiple agencies. What we have attempted to
do now is to bring a new law. This law has been passed by this august House. That existing Act
deals with certain things and, perhaps, it does not really deliver. | can’t say that the new law is
going to change everything, but this new Act which is the umbrella Act of all, the Food and
Safety Standard Act of 2006, perhaps, is going to deal more scientifically in terms of even what |
just mentioned, the entire legal process which takes a long time; the provisions of this Act are
also there where we are going to emphasise on tribunals; standards are getting harmonized
under one set of regulation, Harmonization of CODEX Standards. So, these were some of the
issues. If you want, Sir, | can go on and on because there is a comparison between the previous

one, which all of you understand.

Sir, | also must tell you, in conclusion, that we have also attempted to do something
concrete — and | am very happy to announce — on what is the effect of this oxytocin or other
chemicals. So, under our Ministry, what we have done is, we have decided to commission a
research, under the co-chairmanship of Director General of ICMR and ICAR because both are
involved, to identify the researchable issues pertaining to detection of agents. We mentioned
about copper sulphate, oxytocin, etc. in fruits and vegetables and determine their effect on

human health because not much of research has been done. We have also been talking about
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mobile van. That mobile testing van should be available. Mr. Rajeev Shukla asked where the
common man should go. The common man can go to any of these 72 labs. It is not meant
only for a particular class of people. Anybody can go to any of these labs. | am absolutely
confident that, given this collective effort, we will be able to do something concrete because as
far as my Ministry is concerned and as far as the Health Ministry is concerned, it is totally

decentralized.

Totally decentralized. Whatever regulations, whatever enactments in Parliament | just
mentioned, we definitely do our job. But, that does not mean that we can look on the other side,

no. When H1IN1 happens, it is a different subject. But, we went down to that.

All this is a collective effort for all of us. | am absolutely certain and | am very happy that
people are here from all States and they are as eager, they are as anxious as perhaps | am also
because this involves the next generation. We have got to ensure good health of the people.
That is why it is said that health is wealth. On that note, we do hope that the generation and the
phrase, health is wealth, will be protected properly. | once again thank all the Members for

participating.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Thanks to the Minister. The

House is now adjourned for an hour for lunch.

The House then adjourned at fifty-one minutes past two of the clock

The House reassembled after lunch at fifty minutes past three of the clock, MR.
DEPUTY CHAIRMAN in the Chair.

MOTION
Inflationary pressure on the economy and its adverse impect on the commmon man

MR. DEPUTY CHAIRMAN: Now, we take up the further discussion on the Motion moved by
Shri Arun Jaitley, the Leader of the Opposition, on 4th August, 2010. Now, | request the hon.

Finance Minister.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Mr. Deputy Chairman, Sir, |
would like to express my deep gratitude to all the participants on the discussion on this
important Motion moved by the hon. Leader of the Opposition. Sir, inflation is always a complex
economic problem. It has its impact, and, therefore, we shall have to discuss this complex
economic problem with dispassionate logic. And if we want to find out a mechanism through
which we can tackle the problem, whatever be our feelings, however, emotionally we may be

moved, we shall have to keep in mind that a complex economic problem will have to be
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